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ACT No. XVI or 1873.

Passep By THE GoveRNOR GayERAT OF Inpia 17 CouUneiL.

(Received the assent of the Governor Gemeral on the 21st
November 1873).

An Act to consolidate and amend the law relatmg to
Village and Road Police in the North-Western
Provmoes

THEREAS it is expedient to consolidate and amend

Preamble,

the law relating to the Village and Road Police .

in the North-Western Provinces of the Presidency of
Fort William in Bengal It is hereby enacted as
follows

I.—Preliminary.

1 This Act may be called “The North-Western
Provinces Village and Road Police Act, 18737

So far as regards the repeal of Act No. IIT of 1869,
this ‘Act extends to the whole of British India : the
rest of this Act extends only to the territories for the
time being under the government of the Lieutenant-
Governor of the North-Western Provinces;

And it shall come into force on the passing thereof.

Shorb title.

Tocal extent,

Commence«
ment.

2. Act No. ITT of 1869 (for the maintenance of Repesl of on-

the Rural Police in the North- Western Provinces) and
so much of section twenty-one of Bengal Regulation
XX of 1817, and of form No. 6 of the Appendix
thereto, as relates to the Village Watchmen of the
North-Western Provinces, are hereby repealed.

IT.—Adppomtment of Village Police.

3. The nomination to the post of Village Police-
man shall be made by the zaminddr of the village,
or, where there are more zaminddrs than one, by the
lambardér as their representative, and where there
are more lambardirs than one, the opinion of the
‘majority (unless there is some special provision to

the

actments.
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the contrary in the village administration paper) shall
prevail. . '

4. Every person authoiized to notinate to the -

office of Village Policeman shall, within fifteen days
after the occurrence of a vacancy in such office, nomi-
nate & proper person to the vacamt post, and com-
munieate the nomination to the Magistrate of the
District. : ‘

- B. The person so nominated shall, after due en-
guiry into his age, character and ability, be appointed

ot pefected at discretion by such Magistrate, or by

goiie ‘officer muthovized by hith in that behalf. _
6.—(%.) In default of such nomination within the

said fifteen days, the Magistrate of the Distriet shall

appoint such person as he thinks fit to the vacancy.
@) If the nomination has been rhade within the
said fifteen days, but the nominee is rejected, thepor-
son authorized to nominate shall, within fifteen days
from the date of sueh rejection, nominate another
person to the vacant post; and in default of such
nomination, er if such noihination has been made, but

* the nominee is again vejected, the Magistrate of the

Appointment
of Road

Police.

Duties of
Village and
Road Police-
men.

Digtrict duall ‘appoitit suth Person as te thinks it to
Yhe vaerticy. \
. TIT~Appoiniment of Road Police.
7. Subjeet to the riles 4o be frdrned mader section
fourteen and, for the time being in force, the Magis-
trate of The District may, from time to time, appoint

 porkotisto e the Road Police of his District.

TV =~Duliies of Village and Road Police.

8. Hvery Village Policeman and'every Road Tolice-
mian ‘shall perforin the following duties :-—

(o). o Whnll give imintedizte informution to the
officer in charge of the .police-station appointed for
his village or beat, ‘ v

(1) 'of every umnatural, suspicious, or sudden

_death occurring in ‘the village of which

he is Chaukidar, or within his beat.;
~ (2.) of éach of the following -offences eccurring
' in such village or on-such beat, (that is to

58Y)

R |
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say) murder, culpable homicide, ra«pe,

dacoity, theft, robbery, mischief by fire,

house-breakmg, g@unterfeltmg eoin, caus-
ing grievous hurt, riot, harbouring a pro-

claimed offender, exposure of a chlld con.

cealment of birth, administering stupe-_
fying drugsa kldnappmg, lurking  house-

trespass, and -

(8.) of all attempts and prepa,ratlons to com-
mit, and abetments of, any of the said

. offences.
(6.) He shall keep the Police mformed of all dis-

putes which are hkely to lead toany riot or serious affray.

(c.) He shall arrest all proclalmed offenders, and
all persons whom he may find in the act of commit- -
ting any offence specified in paragraph (a); clause (2)
of this sectlon

to t e oﬂicer in charge of the pohce-statlon Wlthm
the jurisdiction of which his village er heat may be
situate, the movements of all bad characters in or.on
such v1llage or beat.

(e.) He shall repﬁrt to the officer in charge of
such police-station the arrival of suspicions eha,mg-
ters in the neighbourhaeed.

() He shall supply to the best of hls ability any
local information which a Magistrate or any officer of
Police may require, and shall promptly execute all
orders issued to him by competent authority,
9. Whenever a Village Policeman or Road Police- Procedure on

arrest b
man arrests any person, he shall take hlm a8 S001 38 Vi, v

possible to the police-station within the Jmlsdlct;on Road Police.

of which his village or beat is situate. man.
V. —Liabilities of Village and Road Police. :
10. The Magistrate of the District may dismiss any Dismissal of
~ Village Policeman or Road Policeman for any miscon- ¥illage ot

duct or neglect of duty. goagd Police-

11. Every Village Policeman and every Road Acts punish- .

Policeman guilty of any wilful misconduct in his office, able:
or of neglect of duty, such misconduct or neglect not

being
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being an offence within the meaning of the Indian
Penal Code, '

" or withdrawing from the duties of his office with-

out permission, and without having given at least
two months’ notice of his intention to withdraw from

such duties to the persons authorized to nominate:

or appoint under sections three and seven (as the case
may be),

or offering any unnecessary personal violence to
any person in his custody,

_ or violating any of the rules framed under section
fourteen andfor the time being in force,

shall be liable, on. conviction before a Magistrate,
to a penalty not exceeding three months’ pay, or to
imprisonment for a per1od not exceedmg three months,
or to both.

12. Al fines levied under this Act on’ Village
Policemen or Road Policemen shall be credited to
such fund as the Local Government from time to tlme
appoints. :

VI.—,—Miscellaneous.
13.. All orders of, and appointments made by, the

Magistrate of the District under section ﬁve, six,
seven or ten shall be subject to control, revision and

alteration by the Commissioner to whom he is subor-

dinate.

14..- The Local Government may from tlme to tlme

frame rules -
(a) for the discipline of the Village and Road ]?ohee,

(8) for regulatmg their numbers, location and dutles,
and

(¢) for carrymg out generally the purposes of this
Act. :



